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IN TIIE HIGII COURT OF J{'DICATURE X'ORRAJASTHAN AT
JAIPURBENCH, JAIPUR

(ORIGINAL JURISDICTION)

In the matter of the Comparies Act, 1956

And

I, the matter of M/s. Paam Drugs & pharmaLeurical r-in1rited1ifln r,iouioatioul ij;l 
,;

REPORT OF OFFTCIAL LIQUTDATOR(JUDCL)NO. oF 2019 i

hr

S.B. Company Petition No 2312001

CERTIFIED LIST OF PR FS TE EI{ED TO AND AD AND R-EJECTED

Sucurcd credilors, CLAIMS OF WORKXIEN, GOVT. CLATMS, UN-SECURED pARl.[ES
t,-

Oldinary

Clairn

S

No

I

Name, Address
and description
of Creditor

Particular
s of debt
or ciaim

Amount
Rejected
(Rs.)

Whether
admitted as

Ordinary

IDBI Bank Ltd 9,85,26,8021- 9,8s,26,802t-
' Secure

Creditor

?_ Canara Bank 13,37,05,2s31- t3,55,15,2531- 1.s0,000
I Secure

'''ql"dito,

3 ESIC 4,3s,086t- 1,90,3251- 2,44,161t-
'Prdfsrential

Creditor

4 tu.rco 2,16,7021- 1,44,078t-

\BlLh'\'

f ll';i
I

ll

I

Jr I I rl I ' rL

!-oRlI NO. 71
(See Rule 167)

I

BY T}IE OFITICIAL LIOUIDATOR.

L U. S. Patole Official Liquidator of the above named Company hereby .certifu

that the following is a correct list of all creditors wlio qubmitted their proofs of debts or

claims against the said company pursuant to advertisement dated 05.10,2015 and the

ruorices issued individually to the credrLo::s. I furrher cerrifu that in the fust part of the said

Iist set out debts and claims admitted by ure in full or in part, a4p,the amount ad$itted

altogetlrel amounts to Rs 27,87 ,71,7 80.00 Ir., the second part are set out t]re claiil whiclr

have been wholly rejected by me.

FIRST PART

I]EBTS AND CLAIMS ADMITTED WHOLLY OR IN PART.

t,

CiaimAmount Adrnitted claim
amount

0, 
I

72,624/-



Corimercial
Taxes Officer

Ward-II, Cirole
A, Bhiwadi,
Distt. Alwar

ASSTT.

o

XEn. (o &M)
Jaipur, Discom
llhiwadi, Distt.

Alwar

1s,35,898/_ 5,E8,039.12

' Ordinary

Claim

&_'
(u.s. PATOL]I)

OFFICIAL LIQUDATOR
RAJASTfI{N, JAIPUR.
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4,43,s2,oiit_ 4,4J,s2,0391_

'Qrdinary

1.,u,*

9,47,858.88
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,. - 

"'r':l:Xi: J: 
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S.B. Company petition No. 23/2OOl
M/s paam Drugs pharmaceuticals

Mr. U.S. patole, O.L.

uJ;fl?ffi3.:i:nn, for Mr J.K sinshi,

HON'BLE MR. JUSTICE SANJEEV PRAKASH SHARMA

Order

In Com pa NV etition;

Versus
----Petitioner

---- Respondent

of Companies

"the Rules of

(Court)

rnvited claims of the workmen and

Rules of 1959 by

edition as well as

claims have been

For petitioner(s)

For Respondent(s)

Application No..-:.:. 1/2079 stands disposed of as the O.L. submits" 
:N 

,n" final ctaims have already been ad:d) . judicated. howevel rhevsrdliDe published on the notice board and the portal.
P

,

I

i
I

I

A report bearing No.68949/2019 has been submitted by theO.L._ under Rules 167 & 169 of the Rutes
Rules, 1959 (hereinafter referred to as
wherein the O.L.

for winding up th

creditors

up proceedings and

in terms of Rules

79s9")
submits that after the order passed by this Court
e company - M/s. paam Drugs & pharmeceuticar

Linrited vide order dated 03.72.2004, the O.L. has conductecl
winding

147 & 148 of the
tssuing a notice in the daily newspapers of hindi
english edition and in compliance thereof, the

i

gSZ4zeq19

In A.I. No.1/2019:

//



(2 ot z)
[coP-23i2001]

examined by the panel

report to the O.L. The

Court. List of

nd government

Rules of 1959 with a

'L,''

(SANJE PRAKASH SHARMA),J

ceived by the O.L., which have been
artered Accountant, who submitted his

accordingly submitted before this

ae proofs ree

oSof the Ru

rtificate

mitted and rejected claims of the creditors a

Accordingly, the said certificate is taken
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